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NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

C.P No. 1068/(MAH)/2017
CA No.

CORAM: Present: SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALLASENAPATHY
MEMBER (T)

ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPANY LAW TRIBUNAL ON 23.06.2017
NAME OF THE PARTIES: ASSAP Info Global Services Pvt.Ltd.

V/s.
Supreme Infrastructure (I) Ltd.

SECTION OF THE COMPANIES ACT: I & BP Code 2016.

S. No. NAME DESIGNATION SIGNATURE
17 MS. KANCHANLATA  ADYOLATE DR THE @C&J\.L.LLM“
AUPTA CORFPORATE DEBTDR N e

MS NEELKAMAL CHAUDMARY  ADV TOK WM
OPERAT IONAL

TR ONO\WVERS AL LEGAL CRED\TOR

ORDER
CP No.1068/1&BP/NCLT/MB/MAH/2017

In view of the Settlement arrived between the Petitioner and the Corporate

Debtor, they have jointly filed an application for withdrawal of the Company
Petition. Looking at the Consent Terms arrived between the parties, the Petition is

hereby dismissed as withdrawn.

Sa/- Sd/-
V. NALLASENAPATHY B.S.V. PRAKASH KUMAR
Member (Technical) Member (Judicial)

Encl: Consent Terms.
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
BENCH AT MUMBAI

COMPANY APPLICATION NO. 1068 OF 2017

ASAPP INFO GLOBAL SERVICES PVT. LTD. |
Being a company incorporated under the ]
Companies Act, 1948, having its registered office |
at A-303, Navbharat Industrial Estates, |
Zakaria Bunder Road, Sewri — West, ]
Mumbai — 400 015 |
...Applicant/Operational Creditor

Versus

SUPREME INFRASTRUCTURE INDIA LTD. |
Being a company incorporated under the ]
Companies Act, 1956, having its registered office at |
Supreme House, Plot No. 94/C, Pratap Garden, |
Opp. LL.T. Main Gate, Powai, Mumbai — 400 076 ]

...Corporate Debtor

CONSENT TERMS

L, The Applicant/Operational Creditor had filed the present
Application for initiation of corporate insolvency resolution
process under Sections 8 and 9 of the Insolvency And Bankruptcy

Code, 2016 against the Corporate Debtor to claim outstanding
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payment of INR 12.50,000/- (Twelve Lakh and Fifty Thousand

only) (hereinafter referred to as “Outstanding Debt”) under
Invoice bearing no. SPONICF/08/01/12 dated August 20, 2012
issued by the Applicant/ Operational Creditor towards the fees for
a total sum of INR 37,50,000/- (Rupees Thirty Seven Lakh Fifty
Thousand Only) and which was payable in advance by the
Corporate Debtor for sponsoring the India Construction Festival,
which included three events namely, “Construction World Global
Awards”, Infrastructure Today Leadership Summit” and
“Equipment India Conference” to be held in New Delhi from

September 12, 2012 to September 15, 2012.

The present Application was listed at Sr. No. 9 in Court No. |
before the Hon’ble Bench of Mr. B.S.V. Prakash Kumar, Member
(J) and Mr. V. Nallasenapathy, Member (T) for filing proof of
service and admission wherein the Corporate Debtor proposed to
make the entire payment towards the Outstanding Debt in 2 equal
installments and accordingly the parties herein have agreed to

record and file the said consent terms.

The Corporate Debtor hereby agrees and undertakes to make the
entire payment towards the Outstanding Debt in 2 equal

installments as follows:

Installment Amount Due Date
I INR 6,25.000/- July 15,2017
II INR 6,25,000/- August 14, 2017

Accordingly, the Corporate Debtor has handed over to the

Applicant/ Operational Creditor 2 post dated cheques as detailed
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hereunder after deducting TDS as follows:

Cheque Date | Cheque Amount Drawn on | In favor of
No.

15/07/2017 513886 [INR 5,62,500/- |Axis Bank | ASAPP
Rupees Five  [Ltd. Powai, | Info
Lakhs Sixty Mumbai Global
T'wo Thousand Services
Five Hundred Pvt. Ltd.
Only)

14/08/2017 513887 [INR 5,62,500/- |Axis Bank | ASAPP
Rupees Five  [Ltd. Powai, | Info
Lakhs Sixty Mumbai Global
I'wo Thousand Services
Five Hundred Pvt. Ltd.
Only)

The Corporate Debtor hereby confirms and undertakes to honour

the aforesaid cheques issued by the Corporate Debtor in absolute

discharge of the Outstanding Debt. The Corporate Debtor further

confirms and undertakes to issue TDS Certificates to the

Aww 2018 |
Applicant/ Operational Creditor by end of September2017.

N

The parties have expressly agreed that for any reason whatsoever,

in the event the Corporate Debtor breaches the terms of settlement

as recorded herein, the present application shall stand admitted and

the Applicant/ Operational Creditor shall also have the right to

initiate any other appropriate legal proceedings to recover the

Outstanding Debt.
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Both the parties hereto confirm that the signatories to this consent

terms have been duly authorised by their respective board of

directors and that the consent terms shall be binding on the

respective parties. A copy of the respective board resolutions

appointing authorised signatories for executing the consent terms

~have been annexed hereto by the parties.

Place: Mumbai

Date: June 23, 2017

For ASAPP Info Global Services
Pvt. Ltd.

Mr. Lourdu Xavier

Authorised Signatory

For Supreme Infrastructure

(I) Ltd.

£ Shiharth JainS s

Authorised Signatory

At

|

Partner
Universal Legal
Advocate for the Applicant/

Operational Creditor

=

Kanchanlata A. Gupta

Advocate for the Corporate
Debtor




A S A P P | ASAPP INFO GLOBAL SERVICES PRIVATE LIMITED

INFO GLOBAL GAROUP A - 303, Navbharat Estates, Zakana Bunder Road, |
=k . Sewr (West), Mumbai - 400 015, india; |
S e e — - Tel.: 022 - 2419 3000 | Fax: 022 - 2417 5734
Emalil: Admn@ASAPPInfoGLOBAL com
Web: www. ASAPPInfoGLOBAL com

CERTIFIED COPY OF THE RELEVANT EXTRACT FROM THE MINUTES OF THE MEETING OF BOARD
OF DIRECTORS OF ASAPP INFO GLOBAL SERVICES PRIVATE LIMITED HELD ON MARCH 20,2017 AT A-
303 NAVBHARAT ESTATES ZAKARIA BUNDER ROAD, SEWRI-WEST, MUMBAT - 400 015
CIN: U74300MH1999PTC118388

RESOLVED THAT. the Company is desirous of filing a Petition for liquidation under section 9 of the Insolvency and
Bankruptey Code. 20106, for recovery of outstanding dues against SUPREME INFRASTRUCTURE (I) LTD. situated at
Supreme House, Pratap Gadh, Plot No. 94/C, Opp. IIT, Powai, Mumbai — 400 076 bearing CIN L74999MH1983PLC02973

RESOLVED THAT to give effect to the above, Mr. Lourdu Xavier, Asst. Manager, Admin & I'T, be and is hereby
authorised to issue lepal notices, file applications, petition, affidavits, rejoinders, documents or other pleading befure the
National Company Law Tribunal Bench at Mumbai or other appropriate / competent authority and in this connection 10
engage advocate(s) cn behalf of the Company, 1o sign Vakalatnama, to sign, verify and file application, petition. suit
other pleadings, to file and take back documents, 1o give evidence, to negotiate and execute consent terms and to do all sy
acts, decds, matters and things as may be necessary for protecting the interest of the Company that may be required in
purstance of such legal proceedings on behall of the Company in connection with legal proceedings in the matter relating to
the amounts due from SUPREME INFRASTRUCTURE (I) LTD. including appearance on behall of the Company and
enlering into compromise or withdrawing the matter, for collecting any documents, demand drafts, cheques in satisfaction of

the claim liability and all other incidental matters thereto as may be considered necessary and expedient.

RESOLVED FURTHER THAT all acts, deeds and things done/ to be undertaken, all documents and papers executed. filed
or deposed by Mr. Lourdu Xavier shall be construed to be acts, deeds and things done on behalf of the Company and shall be

binding on the Company.”

For ASAPR l\T‘(l GLOBAL SERVICES PRIVATE LIMITED
¥ \ |'~

on
I\t

Mr. Pratap Padode - Director

Place: Mumbai

Date :
[l interors Infrastructure  PRFRFRTRN [AIET (VRN
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THE POWER OF EXCELLENCE

CERTIFIED TRUE COPY

EXTRACTS FROM THE RESOLUTION PASSED BY THE INVESTMENT
COMMITTEE OF DIRECTORS OF SUPREME INFRASTRUCTURE INDIA
LIMITED HELD AT SUPREME HOUSE PLOT NO. 94/C, OPP. ILLT,
POWAI, MUMBAI-400076 ON 13TH JUNE, 2017.

“RESOLVED THAT Mr. Sidharth Jain, AGM Accounts, be and is hereby

authorized on behalf of the Company in the matter of ASAPP Info Global

Services Pvt. Ltd., to appear before the National Company Law Tribunal,

Mumbai Bench at Mumbai or any other appropriate court and relevant

appropriate authorities and further authorised to appoint Advocates/
< Counsels, to file, sign, affirm and verify Vakalatnama, all documents, the
appeals, petitions, ‘caveats, applications, notices, affidavits, writ petition,
pleadings including court papers or any other documents, papers etc. and to
do all such acts, deeds and things as may be necessary in order to effectively
protect the Company’s interest.

RESOLVED FURTHER THAT this Resolution be produced before the
appropriate Court of Law during proceedings, if so required.

RESOLVED FURTHER THAT the Authority granted by this resolution may
be withdrawn by Supreme Infrastructure India Limited at any time at its
absolute sole discretion.”

FOR SUPREME INFRASTRUCTURE INDIA LIMITED

VIKRAM
BHAVANI £
SHANKAR
SHARMA ===t

DIRECTOR

ol
e et e

SUPREME INFRASTRUCTURE INDIA LTO.
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BEFORE THE NATIONAL COMPNAY LAW
TRIBUNAL,
MUMBAI BENCH AT MUMBAI
COMPANY APPLN. NO.1068 OF 2017

ASAPP Info Global Services Pvt. Ltd.

...Applicant/Operational Creditor

Versus

Supreme Infrastructure India Limited

...Corporate Debtor

CONSENT TERMS

Dated this 23" day of June, 2017

UNIVERSAL LEGAL
Advocate for the Applicant/ Operational Creditor
5™ floor, Kimatrai Building,
77/79, Maharshi Karve Road,
Mumbai — 400 002
Tel No. 22034293/94/95
Email id: contactus(@universallegal.firm.in






